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IN THE centeaL 'ADM'INISTRATIUE TRIBUN AL
PRINCIPAL BENCH
NZw DELHI,

0A 328/1997

New Delhi this the Ist day of April,;1997,

Hon'ble smt, Lak shmi Suamlnathan Member (J)

Shri Ka\lar Sen,
s5/o Park ash,
Vill, Jhoba
Distt,

’ eoe Applicant
(By rdvocate Shri DR, Gupta ) ;

US.

1, The Controller of ARccount s(a dmn,) ,
Principal Accounts Office, -
Ministry of Urban Affairs & Employment
'F' Wing, Second Floor, Nirman Bhavan,
New Delhi=110011 .

2, The Senior-- ‘Atcounts Offlcer
Principal Accounts 0ffice(Admn, ),
Min,cf Urban Affairs & umployment,'
Nlrman Bhavan, New Delhi, 110011

Gy Advocate Shri v,S.R, Krishna ) ,,, Respondents

O RO ER (ORAL)
(Honfble Smt,Lakshmi Swaminath an, Member,(ﬁ)

‘The grievance of the applicant is with regard to
tha verbal order dated 31,3, 96 terminating his services, The
appllCant Slaims that yhile he was eligibla for the grant
of temporary otatus, ths respondents have illﬁﬂwTIy terminat ed 3
his services whils ratalnlng the servzcas of his  juniorg
uthh)&S Contrary tog lau and the proulsxons of the relevant
aédep'pgssed by the Department of Parsonnsl and Tralnlng i

dat ed 10,9,93 for grantlngllﬁ temporary status, The l2arned

Counsal has also submitt ed tnat this case ig fully covered

by the Division aench Judgment of thig Tribunal in gg 1672/95

(Shri RaJesh Kumar MBhto and others v,Chi

ef Controller of

cvounts) decided on 1,7,1996 «iCopy placed gn rncord)

2, - I have sagan the Teply filed by the Tespondents and

heaagrd Shri U.S.R. Krlshna,learned Counsel for thg Faspondent s,

3. In the Facts and czrcums*ances of thg Case, thig




C iom E _ &

J¢8s is entitled to soccesd on the same llneSas the appliCants

in 04 1672/95, Accordlngly, this application is disposed of

with the follouing diractions to the raspondentsi-

(a) The impugned order dated 31.3.,96 terminating the
services of the applicant is quashed and set
aside yith the directions to the respondants to
taks the applicant back in service yithin a
period of one month from the date of recaipt of
a copy of this order, Howsver, it is madse clear
that the applicant shgll not bs entitled to any

back wages for the period he has not ac+ually
oo P}/uocksd

(b) The respondents are directed to pass an order
i regard to the grant of tonporary status to

the applicant in terms of the DP&T 0,M, datad.
10,9.93 uithin a period of ons month of t aking

B .
the applicant back in servica, Thereaftar the
‘applicant shall be entitled to consequentigl
benefits in accordancs yith the scheme,
0.8, is disposed of as above, No order as to costs,
oy GreAOn ”
(Smt Lak shmi Swamlnathan)
Member (J)
sk
pe




